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! Heard poth the rival contesting parties and

the present case, the only. short

whather the applicant, who had commencad

7.3.2000 fTor availing the home town L.T.C. during

vear  of 2000-2001,

the

L.
Sy

Grievance & Pension vide letter dated 2nd HMar

admitted T the case are that the

(&

sk vear of 2000-2001.

He was accordingly gr

&

the bloock

is entitled to availl the same in view of
Instiruction issued by ths Ministiry of Personnel, Public

2001.

applicant

for LTC advance for visiting his home town during

anted LTC



s, V ,
acdvancs and he camm&na@dAgourn@y on ¥th March, 2001. In the

meantime, the Finance HMinister, in his budget speasch, mnadse
an o announcement on 28.2.2001 relating to suspension of LTC
facility to Cantiral Government emplovess. As pei- aforesald
announcement, the Facility of home town LTC and all India
LTC o Cesntral Government Emplovees was suspended fFor &
period  of  two yvears with immediate effect. Emplovees who
have  less than 2 vears service before retirement as on  lst

March, 2001 will be exempted from the operation of this LTC

'suspenﬁian ordar, provided that they have not availed the

facility in the ocurrent block. This was followsad by &
latter dated 2.3.2001 issued by Department of Pesrsonnel &

Training.

4. The ocontention of the applicant is that the latt&r. ot
Department of RParsonnel & Training dat@d_znd March, 2001 was
eirculated in  his department, i.e.. D@bartm@nt of  Supply
only on 12th March, 2001L. He was, therefore, not aware that
the LTC facility had been suspended | for the period of  two
wvaars wWith effect from 2.3.2001. The announcenent made by
the Finance Minister in hiz budge spasch was only a proposal
and that proposal related to the financial year 2001-200%,
which would have come into effect only from lst spiril, 2001.
He has also argued tThat the budget allocation. for  the
Financial vyear 20002001 had alresady beesn sanctioned -and,
therefore, the instructions dated 2nd March, 2001 could not

have been made applicable for the expenditure related to the

@gljj?ancial yvaars 2000-2001.
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5. Learned counsel for the respondents drew my atbtention o

7

para 3 and 4 of the letter dated 2.3.2001, which are asg

o under: -

(-

3. In case of Government servants who have
already booked the tickets, the cancellation
charges will be reimbursed by the respsctive
Ministries/Departmnents/0ffices. The LTCG
advances  already dirawn, If any, may be
refunded immediately without any ool
intersast. -

4. The Govearinment servants  who have

comnencesd thair cutward journesy on LTC priar

o date of issue of these instructions have

to complete their inward journey as provided

in the rules for availing LTC facility.”
. He  submits that 1t is olear from the instructions
contained in para 3 of the sald letter that even 1f  the
smplovess whoe had booked the tickets in advance were
required to cancel thelr booking. The cancellation charges
were to be reimbursed by the Government. The LTC advance

already drawn was also regquired to be refunded without any

penal interest.

7. Para 4 makes it further clear _that.. the. Government ..

servants. who had commenced their outward journey prior to

L
O

L2001 were  bto somplete thelr inward Journey as

(&)

#1]

provided under the rules for availing LTC facility. In this
case, the applicant commenced his Journey after 2nd March,

2001 and hence he is not entitled for the reimbursed of LTC

'\

1 the records, I find that the letter

s

SPUS 1IN

I5s
H
Z
-5
t
&
-t

T

rd Maroch, 2001 by the Department although not
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sirculated to the applicant before 12th March, 2001 made it

Q%ljf@ar that those who had not commenced their outward journsy
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befoire 2Znd Maroch 2001 were not entitled for availing ths

Facility of LTC for the block vear 2000-2001 and waeire to get

€]

-
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the bookin ancelled and refund the LTC advance. I alsa

G
%
&

find from Annmexure R-&  that the applicant himself has
offered to  refund the amnount af R¢.BDOD in 40 instalments
wide an application dated 2th June, 2001. The contantion of
the applicant that the letter issued on Znd March, 2001 was
nat  circulated  in tims by the Department, and theses wers
anly  the proposals ‘in the budgst spasch of the Finanos
Minister are not tenable and are, therefore, rejscted. The
applicant who  himself is working in Central Sescretariat
office and is holding the responsible post of Ssction
Officer ocannot clism ignorance of the Rules. In this wview
of the position, the respondents have rightiy rejected  the
claim  of the applicant vide letter dated 11lth Juns, 2001.

The 08 has, therefore, no merlt and iz liable to be

2. However, respondents are directed to recover the amount

of Rx.3000,/- in ten eqgual instalments. Hoe costs.
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